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LOK SABHA 
SatuTday. Decembe,. 20, 1969 Agnz-

havana 29, 1891 (Saka). 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. DEPUTY-SpE.\KER in the Chai,..] 

Busiaess of the Bouse 
THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND SHIPPING 
AND TRANSPORT (SHRI RAGHU 
RAMAlAH): With your permi&&ionj 
Sir, I rise to announce that Govern-
ment Business in this House during 
the week commencing Monday, the 
22nd December 1969, will consist of: 

(1) Consideration of any item of 
Government Business carried 
over from today's order Pa-
per. 

(2) Consideration and passing of 
Requisitioning and Acquisi-
tion of Immovable Property 
(Amendment) Bill, 1969. 

(3) Consideration of a motion for 
concurrence in the recom-
mendation of Rajya Sabha 
for reference of the Medical 
Termination of Pregnancy 
Bill. 1969 to a Joint Commit-
tee. 

(4) Consideration and passing of 
the Merchant Shipping (Am-
endment) Bill, 1969. as pass-
ed by Rajya Sabha. 

(5) Further consideration of 
Shri Prakash Vir Shastri's 
motion regarding subversive 
and voilent activities in the 
country. 

(6) Consideration and passing of 
the Indian Soldiers (Litiga-
tion) Amendment Bill. 1969. 
as passed by Rajya Sabha. 

(7) Consideration of a motion for 
modification of Insurance 
(t.mendment) Rules 1969. 
given notice of by Shri Madhu 
Limaye and others. 

As the members are already aware, 
Short Duration Discussions on the 
following subjects are also scheduled 
for Wednesday. the 24th December, 
1969: 

(i) Oilseeds specially ground-
nuts. 

(Ii) Cyclone in Andhra Pradesh. 
(iii) Unauthorised colonies in 

Delhi. 
(iv) Decontrol of Cement. 
(v) Report of National Labour 

Commission. 
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SHRI UMANATH (Pudukkottai): 
I want that the Minister of Education 
must make a statement on the state 
of affairs in the CSIR tecause the next 
week is going to be the last week 
01 this session. You remember Sir. 
that during the last session when two 
directors had resigned there was a 
furore in this House because the 
state of affairs was going from bad to 
worse and the hon. Minister had pro-
mised that he would call a meeting 
of all the directors in the various 
institutions and settle the matter. 
After that meetings we find that three 
more directors have resigned, namely. 
Sarvashri Parpia, Chowdhury and 
Amarje!!t Singh. So. the situation has 
gone from bad to worse. An assurance 
was given on the floor of the House 
hy the Education Minister that at 
least the interim report of the Sarkar 
Committee would be placed before 
this House in November itself. Now 
the session is going to end and that 
interim report is not her!!. Most atro-
cious thinls are taking place in the 
CS1R. The whole institution is get-
ting reduced to a coterie of favour-
~!es and all that. After the resigna-
tIOn of these three directors I had 
given a calling-attention notice. That 

was also rejected. So, I want a state-
ment by the Education Minister on 
the state of affairs in the CSIR after 
the latest resignation by three direc-
tors. 

SHRI RANGA (Srikakulam): It is 
true the Law Minister has made re-
peated statements saying that there 
would be 1.0 General Elections for 
the Lok Sabha. But the country is 
very much agitated. So many of us 
would like to be assured what is 
going to happen so that we can ar-
range our programme properly. 
Quite a number of Joint Selection 
Committees, specially, tj:le Joint Com-
mittee on the Central Excise Duties 
Bill. have prepared the tour program-
mes in the months of January and 
February. Therefore, we would like 
the Prime Minister to take the ear-
liest possible opportunity either today 
or on Monday or Tuesday or Wed-
nesday' before the session ends to 
make a ('ategorical statement that 
rouln be nppE'nded upon as to her in-
dications or the Government's pro-
I(Tamme in regard to the General 
Elet'tions, whether the Government 
would like to have the General Elec-
tions or whether they are consider-
ing it otherwise. and to give an r.ssu-
ran~e that the Members could be 
free to go about their normal work 
during the months of Januarv and 
Februarv without being bothered 
~bout the contingent risk of having 
to set aside all their programmes 
and all their activities and prepared 
thE'mselves for the General Elections. 
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SHRI S. M. BANERJEE (Kanpur): 
I would. briefly. like to make a few 
pOints. 

First of all. as you know, yester-
day, the other House passed a non-
official Resolution regarding the abo-
lition of privy purses. We have also 
tabled a motion but that is not com-
ing up for discussion unfortunately. 
Since the Government has adopted 
that non-official Resolution in the 
other House. I would request the 
Minister of Parliamentary Affairs to 
ask the Home Minister to make an 
announccm{'nt in the Lok Sabha also. 
It can be passed here also in a 
minute. 

Secondly. when th{' questior. of 
Jamshedpur strike was raised there. 
the hon. Speaker said that he would 
ask the Minister to make a state-
ment. Unfortunately. the Minister is 
not making the statement. Even to-
day, the strike is going on. I request 
the Minister through you. Sir, to 
make the statement. 

Thirdly, when the Lok Sabha ses-
sion is coming to an end in the 24th. 
I would like the Prime Minister to 
make a statement with regard to 6 
lakhs of C{'ntral Government emp-
loyees who have suffered break in 
seMl'ice on account of the 19th Se~ 
tember. 1968 strike. The break in 
seMl'ice has not yet been condoned 
with the result that they are not 
getting their promotions. int're-
ments and leave. The Prime Minis-
ter's policy was a lenient policy to-
wards them. Many people have been 
taken h'lck. Still these 6 lakhs Cen-
tral Government emoloyees are 
suffering I "'ould request the Minis-
ter of Parliamentarv Affairs and. 
through him. the Prime Mini~.er to 
make a statement on that. They have 

announced the appointment of the 
Third Pay Commission. Before th{' 
Third Pay Commission sits, let these 
6 lakh Central Government emp-
loyees be taken back. They should 
not sutTer any more. 

Lastly. I would like to mention 
that the P.T.!. workers throughout 
the country are going on a strike 
The P.T'!. Board could settle the 
whole matter. But. unfortunately, 
they have not settled it. If there is 
any inconvenience to the newspapers 
and to the newspaper readers. I sin-
cerely apologise to them. But the 
{'ntire responsibility for the strike lies 
on the P.T.I. Board. 

SHRI K. LAKKAPPA (Tumkur): 
This is a very serious matter pertain-
ing to my State. The general grant 
sanctioned I::y this Government to 
meet the famine relief requirements 
in Mysorc State has been misused 
nnd the entire money has been col-
lected by some of the interested con-
tractors of the Mysore State ...... 

MR. DEPUTY-SPEAKER: Is he 
discussing ... 

SHRI K. LAKKAPPA: The point 
is that there is no agency of the 
Central Government to check all 
these things-misuse of the Central 
aid given to the Mysore State. I have 
/tot information. and there is also a 
Press report. that the entire money 
has been. in connivance with some 
of the officers. taken by interested 
rontractors and they are manipulat-
ing all the accounts: and the same 
contractors arc the delegates to the 
Ahmedabad Conference. r do not 
know how many of the Indicate peo-
ple will go like thi~. There is the 
misuse of the funds sanctioned for 
the Mysore State for relief require-
ments. Even teachers are narticlpat-
ing in the Ahmedabad Conference. 
T do not know how th(> Government 
machinery and the Central Govern-
ment are watching the situation and 
are keening mum. Will the Govern-
ment givE' an lI~surance that they 
would 110 into all these and make an 
in.,uirv into the ,"isu~(' of the fllnds 
,",anted to the MY5()re State for re-
lief works? . 
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SHRI KANWAR LAL GUPTA: I 
want to raise a point of order on the 
statement made by Mr. Saigal. 

MR. DEPUT!Y-SPEAKER: Before 
you raise the point of order, kindly 
listen to me first. 

SHRI KANWAR LAL GUPTA: 
How can you check the point of or-
der? 

MR. DEPUTY-SPEAKER: I am 
not checking you. I am only asking 
you to listen to me first. After that, 
you can raise your point of order. 
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is a senior member of this House. I 
ft:!T!; lRT'1 6l1r f~ ~ ~ ~ ~ have every regard for him. But he 
~ ~ lIil ~ m # ~ ~ I should not utter irresponsible and 

non-sensical, remarks without any 
(~) ~#~'l'lIT~~~~ basis. . 
mm"~t<m:~ I (~) 

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): On a point of order. 

MR. DEPUTY-SPEAKER: I will 
allow you. Kindly listen to me first. 
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MR. DEPUTY-SPEAKER: Before 
the hon. Member raises the point of 
order, I appeal to him to listen to 
me. 

I feel that the members have got 
the right to express their views as to 
what items should be included in the 
next week's business: every member 
has the right to highlight problems. 
I have allowed members to say what 
they would like to be included. I 
think, there is no point of order as 
far as that business is concerned. 
But I would most humbly appeal to 
the members that, in making use of 
this opportunity to highlight the pro-
blems that they would like to be 
discussed, they may not raise con-
troversial issues and may not enter 
into any controversy with each other, 
because that defeats the very pur-
pose. Mr. Gupta, if you still have 
any point of order, you may raise it. -t\_ ""'~: ~~, 
,.r~~~~~~ 
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SHRI S. M. BANERJEE: Let the 
Home Minister make a statement. 

MR. DEPUTY ·SPEAKER : Mr. 
Gupta. I think you have made your 
point. 
_. '"" 'P: ?mZm ~ 
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MR. DEPUTY·SPEAKER: Mr. 
S. M. Joshi. I would only appeal to 
everybody to be brief. 

,,) m """ 'P : ~ ~, 
~~lfi'T'Imr~ I 

MR. DEPUTY -SPEAKER: This is 
unfair. Everything is before the 
House. What he has said and what 
you have said is before the House. 

SHRI KANWAR LAL GUPl'A: 
He has levelled a serious and a slan-
derous charge and an irresponsible 
charge. Either he should prove it or 
he should resign. If he proves it, I 
am prepared to resign. Either he 
should prove it or withdraw the 
charge. 

SHRI A. S. SAl GAL: If you are 
going to withdraw. I will withdraw. 
(I nterruptions). 

MR. DEPUTY·SPEAKER: Order 
please. Kindly let us maintain deco· 
rum. (Interruption) Mr. Saigal. you 
are a very old and respected memo 
ber. You should help me to maintain 
decorum in the House. 'Ilhe practice 
is that the Chair should be addressed 
and that Members should not enter 
into argument or any cross argu· 
ments. 

SHRI KANWAR LAL GUPl'A: He 
must withdraw the -::harge, Sir, 
Otherwise. anybody can make any 
allegation In the House and get 
away with it. (InterruptiOIll). 

MR. DEPUTY-SPEAKER: Order 
please. Mr. Biswas. I appeal to you, 
to sit down. 

SHRI K. LAKKAPPA: It is a very 
serious allegation, Sir. 

SHRI KANWAR LAL GUPl'A: 
You must ask him to withdraw the 
charge. 

.... ~..t:~~,q 
nT~~tl~~~ 
~;mT~1'Iim~~~frn: 
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MR. DEPUTY-SPEAKER: If hon. 
Members go on in this way, then I 
shall have to go on to the next item. 

SHRI V. 'KRISHNAMOORTHl' 
(Cuddalore): You may kindly ask the 
Home Minister to make a statement 
on that. 

SHRI KANWAR LAL GUPTA: It 
is a baseless charge. So, kindly per-
mit me ....... 

MR DEPUTY-SPEAKER: I can-
not shut out the other Member ... 

SHRI KANWAR LAL GUPTA: He 
must withdraw the charge. 

SHRl K. LAKKAPPA: Let the 
Home Minister make a statement on 
this. 
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~ ~ ~'l;r{lli ~ 144 ~ 
~t ............ .. 

MR. DIlPUTY-SPEAXER: The 
hon. Member should not make a 
speech. He should conclude now. 
What is the subject that he wants 
to be discussed? 
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SHRI A. S. SAl GAL: I want to 
correct my statement ..... . 

MR. DEPUTY-SPEAKER: I have 
not allowed him. I think the hon. 
Minister wants to say something. Let 
us hear him ... 

SHRI A. S. SAIGAL: I want to 
correct my statement. 

MR. DEPUTY -SPEAKER: I have 
not allowed him. Let him resume his 
seat. 

SHRI RAGHUrlAMAIAH: 
would like to say just one word. and 
then hon. Members may continue. I 
want to make an appeal to the House. 
It is at great inconvenience that han. 
Members have come to attend the 
House today. Already about 40 minu-
tes or so have heen spent on this. I 
do not mind it. But I am only ap-
pealing to the House that while all 
matters are important. let us confine 
ourselves to legislative work and dis-
cussions and not go into various 
other questions. I would beg of the 
House to save the time of the House. 

.t"t ""' ..... lIT (1!'~) : tnt qtf 
~mt r.w. ~ ~~, ~ flr.[e ~ 
omr ~I 

MR. DEPUTY-SPEAKER: I only 
want to make an appeal to hon. Mem-
bers. We have already spent more 
than half-an-hour on this. There 
should be some limit. 

SHRr KANWAR LAL GUPTA: No-
body has spoken from my party. 

MR. DEPUTY-SPEAKER: The 
han. Member has had his say already. 
Let him kindly a11o.v othl:f Memhers 
also to have their say. 

SHRI KANWAR LAL GUPl'A: 
What about Mr. Saigal withdrawing 
his statement? 

MR. DEPUTY-SPEAKER: Shri 
Kanwar Lal Gupta is a very active 
and respected Member of this House. 
I think that it is his duty to safe-
guard thc right of othcr Mt'm-
bers also to have their say. But if 
every time he gets up. then the other 
Members would not have the right 
to put their point of view across. 

SHRI J. M. BISWAS (Bankaura): 
You should give chance to othcr 
Members also to have their say. 

MR. DEPUTY-SPEAKER: It is al-
ready 11.30 A.M. I shall allow' just five 
more minutes for this. 

SHRI A. S. SAIGAL: You don't 
want that I shoud correct myself? 

MR. DEPUTY-SPEAKER: Let the 
hon. Member resume his seat. We 
would like to finish this in five more 
minutes. By 11.35 A.M. we should 
finish this. 

SHRI SAMAR GUHA (Contai): I 
had written to you already. Kindly 
do not deprive me of my chance. 

MR. DEPUTY-SPEAKER: I am 
only controlling the time of the 
House. I am not doing anything new. 
I shall allow just five more minutes 
so that some more Members can 
have their say within that time. If 
some Members somehow cannot make 
their statement within these live 
minutes. then I would most earnest-
ly request them to kindly send their 
sugltestions to the hon. Minister of 
Parliamentary Affairs, and I am quite 
sure that he will consider them when 
he prepares the agenda for the next 
week. . 

SHRJ SAMAR GUHA: T have al-
readv sought your permission. So. 
kindly do not deprive me of my 
chance. 
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MR. DEPUTY-SPEAKER: He 
should not make a speech, but he 
should just make his point. 

SHRI SAMAR GUHA: I am not 
going to make any speech. I want 
that the Home Minister should make 
a statement on a very anit-national 
and atrocious act that has been per-
petrated by the members of certain 
political parties in dishonouring and 
destroying the portrait of Mahatma 
Gandhi in this Gandhi Centenary 
Year at Haripad in West Bengal. 

Secondly. seven students had lost 
their lives in the stampede at the 
time of the cricket match between 
Australia and India held recently 
at Calcutta. Government should make 
a statement on that also. 

Thirdly. a telegram has been sent 
to the President that a few members 
of the Australian team had insulted 
and abused and manhandled three 
pressmen of Calcutta and had said 
'Bloody Indians, go out.' Government 
should make a statement on that 
also. 

Lastly, a very abusive article 
against me has been written by a 
daily called Kalalltar on the basis 
of a distorted and misrepresented 
version of my submissions made in 
the House in connection with the 
visit of the delegation of the South 
Viet Nam Provisional Revolutionary 
Government ..... . 

MR. DEPUTY -SPEAKER: The 
han. M£'mber should not make a 
speech now. That is not fair. 

SHRI SAMAR GUHA: I have 
given a privilege motion on that. I 
want to know what has happened to 
that. 

-tr~ m..n (~) : ~ 
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~ fir.l!T ~ ~l1: ;rcc rn if; m1:f m1:f 
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~~ f;p:rr ~ 1 ~ ~ 'f.T 1RTif ri;;mr 
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MR. DEPUTY-SPEAKER: Shri 
Biswas. No controversy please. 

SHRI RANDHIR SINGH: We 
want implementation of the Shah 
Commission Report. 

SHRI J. M. BISWA::i; 1n connection 
with the 19th September strike. a 
large number of Central Government 
servants, particularly railway em-
ployees are still under suspension. 
Their services have been brl)ken; a 
good number of them are involved in 
court cases. On this matter, we want 
a definite statement by the Home 
Minister in the House as to whether 
he is going to consider their cases, 
particularly the railway employees 
concerned. A good number of the 
staff are goinll tu be retrenched 
every day. 

~~~wmft'(~):~ 
~, 'fife!"" IS,II( 11ft \lire' ~ 
11 .~ 1it ~ ~ m<'I' 25 mmr ~ 
~~~~m~mmrwm;:;r~ 
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~q'~qr1frtt~~ I ~~ 
~ fiI; Itll')""" ... < ~ ~ ~ il'rt 1l' 
~ ~ m~ a: fiI; ri m<"l', ~ 
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SHRI MOHSIN (Dharwar South): 
Some members have expressed con-
cern about the Chandigarh issue. 

MR. DEPUTY-SPEAKER: Do not 
go into that. 

SHRI MOHSIN: I am drawing 
your attention to an equally serious 
issue, which is equally disturbing. 
This is about the Mysore-Maharash-
tra border. We hear very disturbing 
reports about the border question, 
specially Belgaum city. Rumours are 
afloat that Belgaum city will be divid-
ed. just like there are rumours going 
about that Chandigarh will be divid-
ed. 

MR. DEPUTY-SPEAKER: He 
wants the Minister to make a state-
ment. That is all right. 

SHRI MOHSIN: You have allowed 
others 10 minutes. You cannot allow 
me even one minute? 

So many rumours are there about 
Belgaum city, that they are going to 
bypass the recomm~ndations of the 
Fazl Ali Commission and the Maha-
jan Commission. Either the Fad Ali 
Commission's report or the Mahajan 
Commission's report should be ac-
cepted. But now attempts are being 
made to bypass all these recommen. 
dations and then divide Belgaum city 
which will be against the interest of 
the Mysoreans as well as Maharash-
trians. l' would request Government 
to come to a decision early and see 
that the problem is solved. 

SHRI N. K. SOMANI (Nagaur): I 
have three points. One is that a state-
ment should be made about the Por-
bander firing three days ago in which 
the CRP was used indiscriminately. 
The second is about the development 
of thp. Konkan area. A warning has 

-Not recorded. 

already been given to the Govern-
ment of India by Shri Nath Pai in 
his capacity as the Chief of the 
Konkan Parishad which I support. 
The Konkan and other backward 
areas of this country must be given. 
special consideration for develop-
ment. 

The third is about a disturbing re-
port that in spite of the fact that 
there is a law in the country against 
polygamy on the part of Hindus, cer-
tain people are marrying more than 
one wife. We would like to have a 
clarification how a law which is ap-
plicable in the whole country is not 
implemented there. If it is not being 
implemented there, that relaxation 
may be allowed in the rest of the 
country also so that some of us may 
have the benefit of it. 

SHRI A. S. SAIGAL: On a point 
of order. 

SHRI PILOO MODY (Godhra): I 
would endorse the plea of Shri 
Somani in regard to the Porbander 
firing in which there was blatant use 
of the CRP by Government without 
any explanation. 

SHRI BHOGENDRA JHA (Jai-
nagar) rose-

MR. DEPUTY-SPEAKER: Your 
point has been raised by Shri Baner-
jee. 

SHRI BHOGENDRA JHA: No ...... 

11ft lifo ",0 ~ : ~ :iii "l1J ~ 1qT.. 

• 
MR. DEPUTY-SPEAKER: Nothing 

will go on record. 
SEVERAL HON. MEMBERS r08e-
MR. DEPUTY-SPEAKER: No, no. 

Nothing is going into the record. We 
have spent 40 minutes. 

SHRI DEORAO PATIL rose-
MR. DEPUTY-SPEAKER: No, no. 

You may raise it some ,·th"!r time. 
Nothing is going into the record. 

SHRI BHOGENDRA JHA rOBe-
MR. DEPUTY-SPEAKER: No. no 

I request you, Mr. Jha, to kindly co-
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[Mr. Deputy-Speaker] 
operate. Kindly co-operate. I know 
your feelings. 

SHRI BHOGENDRA JHA: I am 
only trying to fulfil my duty to my 
constituency. Kindly give me permis-
sion. 

MR. DEPUTY -SPEAKER: Kindly 
understand my difficulties. I humbly 
request you to sit down. Your point 
has been highlighted by Mr. Baner-
jee already. You met me in my 
Chamber already and 1 have suggest-
ed certain remedies, and today I 
would humbly request you to kind-
ly co-operate. It is going to be 45 
minutes now. Kindly co-operate for 
today. The Minister. 

SHRI RAGHU RAMAIAH: Sir, 
;lm very grateful to the House ... 

SHRI DEORAO PATIL rose-
MR. DEPUTY-SPEAKER: Not 

today. 45 minutes have gone. If I al-
low you, then 1 will have to allow 
"ther Members also. 

SOME HON. MEMBERS Tose-
MR. DEPUTY-SPEAKER: I hum-

bly request you to co-operate today. 
and then we shall meet and discuss 
these things. 

SHRI BHOGENDRA JHA: I want 
the Chair's orders to be obeyed. You 
have asked me to see you and said 
that you will give me time. 

MR DEPUTY -SPEAKER: I did 
not S,;y that. Please listen to me. I 
said that I would have given time for 
all the Members who wanted to make 
their points. But In thp mcanwhile 
some heat was generated; controversy 
came in and a lot of time, which 
could have bet'n utilised better, has 
been spent. 

SHRI BHOGENDRA JHA: S.hould 
I suiTer for that? 

MR. DEPUTY-SPEAKER: Not you. 
Wc arc all victims. You are a victim: 
I am a victim and the whole House 
is a victim to it. Kindly cooperate. 

SHRI BHOGENDRA JHA: Just 
one mi.nute. 

""Not recorded. 

MR. DEPUTY-SPEAKER: Kindly 
co-operate. 

SHRI BHOGENDRA JHA: If some 
people create' trouble, this item 
should be ended. I only want to abide 
by the Chair's wishes. If you ask 
me, I shall speak. 

MR. DEPUTY-SPEAKER: I know 
you have a point of view. Every hon. 
Member has a point of view. But 
aHer a certain time has pa.ssed, if I 
allow anybody, then I cannot deny 
the others. That is my difficulty. It 
will go on for another hour. 

SHRI BHOGENDRA JHA: On the 
telephone you asked me to meet me 
in your chamber. That is why I met 
you in your chamber. Here you assur-
ed me that you will call me and 
asked me to sit down. Friends who 
just got up got their chance to speak. 

MR. DEPUTY-SPEAKER: It is 
not my intention to shut out anybody 
at all. It is the pleasure of the Hous~. 
It is also the pleasure of the House 
that this has to be ended. 1 under-
stand the feelings of hon. members. 
Even at this stage. if you all give me 
an assurance th<1t only two or three 
more can make their submissions and 
it will be finished in two or three 
minutes.. (Interruptions). Nothing 
\\ 'ill go into the record now. 

SHRI GURCHARAN SINGH 
(!<'erozepur): "" 

MR. DEPUTY-SPEAKER: My pro-
blem is this. 

SHRI BHOGENDRA JHA: You 
asked me to see you il) yOur cham-
ber. That is why I went to your 
chamber. Here you asked me to sit 
down and told me that you v.:ill give 
me time. If I defy, I will not defy 
like pinpricks. I will defy f.!$ly. T'he 
House must abide by cer.ain rules 
of procedure. I am for some proce-
dure here. I want th:> Chair not to 
be blackmailed. I do not beg for 
time, but I am for some I'rocedure 
here. 

SHRI S. M. JOSHI: Since he says 
that you promised hiJ!l in the cham-
ber that you will call him, only he 
may be allowed now and none else. 
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MR. DEPUTY-SPEAKER: I have 
not promised Mr. Jha anything in 
the chamber. As a matter of fact, I 
humbly requested him not to raise 
it because I anticipated that so much 
time will go away. But since all 
other members had laised some 
points. I haa a mind to ask Mr. Jha 
also to make his point. But in the 
meanwhile. all this controversy came 
up and so much time has been taken. 
I know Mr. Jha feels very strongly 
about this matter. 

SHRI PYLOO MODY: What mat-
ter? 

MR. DEPUTY-SPEAKER: If you 
all agree, I will give two minutes to 
Mr. Jha and after that, I will call 
the Minister. 

'"""'" In : ~ ~, ~ 
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SHRI RAGHU RAMAIAH: Hon. 
Members have naturally made refe-
rence to various important problems. 
But before I refer to them may I re-
quest that the whole House ~hould 
pray to God that he must help us to 
finish the existing work. 

SHRI PILOO MODY: Let him 
pray in the name of Indira. Why 
God? 

'" ~ fq : ~ ~ "ffrilr-r 
rf; ~ rn:r ~ ~ ;f,t ;it ~ q1fi iA 
~~;f~~~~'fl'I<r 

~.m:~~~~ I 
That should be expunged. 
SHRI UMANATH: God is unpar-

liamentary. 
SHRI S. M. BANERJEE: Sir, I rise 

on a point of order. tiod b not a mem-
ber of this House. Let him not raise 
ihe name of God. Even God does not 
know what is happening here. 

SHRI PILOO MODY: In any case, 
it is a DetJi; not God. 

SHRI RAGHU RAMAIAH: The 
anxiety of the House is to finish all 
the items that are placed before the 
House and. if there is time. certainly 
Government will consider the vari-
ous suggestions made by the hon. 
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[5hri Raghu Ramaiah] 
Members for discussion of the vari-
ous suggestions. More than that. I 
cannot add anything. 

11.53 hrs. 
COMPTROLLER AND 
GENERAL'S (DUTIES. 
AND CONDITIONS OF 

BILL. 

AUDITOR 
POWERS 

SERVICE), 

EXTENSION OF TIME FOR PRESENTATION 
OF REPoRT OF JOINT COMMITTEE. 

"'" ~o ~o "'m (o;J:orr): \3mlfe'f 
~~lT, ~ ~ rnnq ~ ~ 
~~: 

"fir; 7:!f; ~ 'I'fT~o ~ ~ 'R"1~ ~
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~~~~~~SIlWf~~ 
r.mf.:rl:To ~if.'I~.~mf (1970) 
I!it "SI"1Ilf ~ Olfi" ~ ~ I" 

MR. DEPU11Y -SPEAKER: The 
question is: 

''That this House do extend the 
time appointed for the presenta-
tion of the Report of the Joint 
Committee on the Bill to deter-
mine the conditions of service 
of the Comptroller and Auditor 
General of India and to prescribe 
his duties and powers and for 
matters connected therewith or 
incidental thereto upto the 1st 
day of the Mon~oon Session 
(1970)". 

The motion was adopted. 

11.54 brs. 
DEMANDS FOR SUPPLEMENTARY 

GRANTS (RAILWAYS), 1969-70-
contd. 
MR. DEPUTY -SPEAKER: The 

House will now take up' further dis-
cussion and voting on the Supple-
mentary Demands for Grants (Rail-
ways) for which 50 minutes are left. 
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